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LOK SABHA DEBATES

LOK SABHA

Thursday, August 23, 2012/Bhadra 1, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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MADAM SPEAKER: Q.No. 165. Shri Rakesh Singh.
... (Interruptions)
11.01 hrs

At this stage, Shri Ganesh Singh, Shri O.S. Manian, Shri K. Sugumar, Dr. N.
Sivaprasad and some other hon. Members came and stood on the floor near the

Table.
... (Interruptions)
LA WA ¢ AT I3 AT
(e
el HRIGAT ¢ B bl FoA QI
... (qEr)

MADAM SPEAKER: Nothing will go on record.

(Interruptions)” ...

LAY RIS : WIS IS Dl TAgy|
... (cgagm)
e HBSAT ¢ MY AT 96 S8V 31y ft 95 Ul

... (c@agm)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.02 hrs

The Lok Sabha then adjourned
till Twelve of the Clock.

* Not recorded.



23.08.2012 %

12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri Francisco Cosme Sardinha in the Chair)
... (Interruptions)
12.01hrs

At this stage, Shri Ganesh Singh, Dr. P. Venugopal, Shri Sansuma Khunggur
Bwiswmuthiary, Shri Ramesh Rathod and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table. Shri Salman Khursheed.
THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): I beg to lay on the Table a copy of
the 48" Report (Hindi and English versions) of the Commissioner for Linguistic
Minorities for the period from July, 2010 to June, 2011, together with an
explanatory note.
[Placed in the Library,See No. LT 7160/15/12]
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Bharat Wagon and
Engineering Company Limited and the Ministry of Railways for the
year 2012-2013.
(i1))  Memorandum of Understanding between the Container Corporation
of India Limited and the Ministry of Railways for the year 2012-
2013.
[Placed in the Library,See No. LT 7161/15/12]
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(2) A copy of the Notification No. S.O. 1716(E) (Hindi and English
versions) published in Gazette of India dated 27™ July, 2012 appointing
15™ day of August, 2012 as the date on which the Railway Property
(Unlawful Possession) Amendment Act, 2012 shall come into force,
issued under sub-section (2) of Section 1 of the said Act.

[Placed in the Library,See No. LT 7162/15/12]
(3) A copy of the Railways (Punitive charges for overloading of wagon) Rules,
2012 (Hindi and English versions) published in Notification No. G.S.R. 570(E) in
Gazette of India dated 17" July, 2012 under Section 199 of the Railways Act,
1989.

[Placed in the Library,See No. LT 7163/15/12]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI R.P.N. SINGH): I beg to lay on the Table a copy
of the Oil Industry Development Board Employees’ (Travelling Allowance)
Amendment Rules, 2012 (Hindi and English versions) published in Notification
No. G.S.R. 137(E) in Gazette of India dated 12™ March, 2012 under sub-section
(3) of Section 31 of the Oil Industry (Development) Act, 1974.

[Placed in the Library,See No. LT 7164/15/12]
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12.01% hrs
COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
28™ Report
MR. CHAIRMAN: Shri S. Semmalai.
SHRI S. SEMMALAI (SALEM): On behalf of Shri Kariya Munda, 1 beg to
present the Twenty-eighth Report (Hindi and English versions) of the Committee

on Private Members' Bills and Resolutions.

... (Interruptions)
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12.01Y hrs
STATEMENT BY MINISTER

Status Of Implementation Of The Recommendations Contained In The 9th
Report Of The Standing Committee On Petroleum And Natural Gas On
"Challenges Of Under-Recoveries Of Petroleum Products", Pertaining To
The Ministry Of Petroleum And Natural Gas. *

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI R.P.N. SINGH): Mr. Chairman, Sir, | beg to lay
the Statement on the status of implementation of recommendations contained in
the 9™ Report of the Standing Committee on Petroleum & Natural Gas (15" Lok
Sabha) on ‘Challenges of Under-recoveries of Petroleum Products’ in pursuance
of directions of the hon. Speaker, Lok Sabha under the provisions of Rule 73A of
the Direction by the Speaker.... (Interruptions)

The Ninth Report of the Standing Committee on Petroleum & Natural Gas
(15th Lok Sabha) was presented to the Lok Sabha on 23.12.2011. The Report
related to the examination of the subject 'challenges of under-recoveries of
petroleum products'. Action Taken Notes on the recommendations/observations
contained in the Report of the Committee had been sent to the Standing
Committee on Petroleum & Natural Gas on 23.03.2012.

There are 17 recommendations made by the Committee in the said Report
where action is called for on the part of the Government. These recommendations
mainly pertain to rising trend of under-recoveries, refinery gate price - APM prices
vs. TPP/IPP, operating efficiencies of refineries, retail selling prices and under
recoveries of petroleum products, revenue from oil sector, custom duty on

petroleum products, differential in State taxes, subsidy on diesel, LPG and PDS

" Laid on the Table and also placed in Library. See No.LT 7165/15/12.
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Kerosene, burden sharing mechanism and impact of under-recoveries on financial
health of OMCs, cost of production of ONGC/OTL, etc.

Present status of implementation of various recommendations made by the
Committee is indicated in the Annexure to my Statement, which is laid on the
Table of the House. I would not like to take the valuable time of the House by
reading out all the contents of this Annexure. This may please be considered as
read.... (Interruptions)

MR. CHAIRMAN: Please go to your place and allow the House to function.
... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.
12.02 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy Speaker in the Chair)
... (Interruptions)
14.01hrs

At this stage, Shri Ganesh Singh, Shri O.S. Manian and some other hon. Members

came and stood on the floor near the Table.

... (Interruptions)

14.01 5 hrs
MATTERS UNDER RULE 377 *

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Hon. Members who have been permitted to raise
matters under Rule 377 today and are desirous of laying them may personally
hand over slips at the Table of the House immediately.

Only those matters shall be treated as laid for which slips have been

received at the Table within the stipulated time. The rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to encourage building silos for storing foodgrains
in the country

SHRI N.S.V. CHITTHAN (DINDIGUL): Food Corporation of India has informed
that a quantity of 6702 tons during 2009-10, 6346 tons during 2010-11, 3338 tons
during 2011-12 and 1160 tons during 2012-13 got damaged and became non-
usable due to various reasons such as Storage, pest attack, leakage in godowns,
spillage during movement, handling of stocks, exposure to rains in case of
unscientific Storage and Storage in kutcha plinths.

Further it is said that 4.75 crore tons of wheat and 2.85 crore tons of rice are
being stored now in various godowns.

It is estimated that nearly 3 fold grains are stored than the required
quantities. The problem of plenty is once again troubling our govemment. Fears
are rising that the grains would be out in the open, rot and eaten by rodents eVen
as millions go hungry in the country. The govemment’s plans to create additional
Storage space have so far moved at a snail’s pace. For instance the additional
Storage capacity of 19 million tonnes planned by 2012-13 through public-private
partnership (PPP) only 0.5 M.T. could be created till January, 2012. As a result it
is estimated 7% of the country’s annual grain production goes waste due to
insufficient Storage.

Hence, I urge upon the Govemment to encourage bulding silos whenever
pojssible by providing incentives. In silos, manpower will be very low, use of
gunny bags will be nil, Storage life will be upto 5 years. Further, the quality of the
grains will be good because of inbuilt temperature, prevent losses in Storage, no
access to insects and above all there will be no wastage. The cost per ton for

Storage will be reasonable.
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(ii) Need to upgrade district hospitals in the country as medical
colleges to provide better health care services
to the patients

SHRI M.K. RAGHAVAN (KOZHIKODE): Today India has about 265 Medical
Colleges producing about 35,000 medical graduates (MBBS) every year. The
population of India today is about 1.2 billion. This indicates a medical coverage

ratio of 1: 3500 while the WHO standard is 1: 1000, which is quite abysmal.

India has about 600 Districts across the country and each District has one
Govt. District Hospital which caters to large number of outpatients and inpatients
in the region. Most of the hospitals have 200 or more beds, the basic criteria for a

50 student intake for setting up of Medical Colleges.

To achieve the WHO standards, we need at least 1, 22,200 medical graduates
which today is beyond the capacity. Therefore, it is suggested that all the District
Hospitals with at least 200 beds or more should be elevated to that of Medical
College. While this will extend medical and research facilities at the district level,
more medical colleges can be introduced at lesser cost and increase the number of

medical graduates substantially.

This year NRHM has been assigned Rs.20,822 Crore with a portion being
earmarked for developing Medical Colleges at district levels from this fund. By
making such dispensation, the Mission to improve the availability of and access to
quality health care by people, especially for those residing in rural areas, the poor,

women and children can be achieved without any hassle.
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(iii) Need to make public the details of funds received by various
Non-Government Organisations in the country

Y g qf (WERTEIS, B.9.): S § HRRA IR-WREN Rt # A Mt o g ¥ o
U BT § | 98 o foedt fYed St @ @ e & o frear

DR IMpariedl & el ddal W HSl ToR @l 2 | RGN AAB3AT Bl
ool @ o g9 I W AR AHAAT I B ARR A S TATH H AGE A DI HHIEATg
g |

IE g & Ay 2 fF 37 IR-awerd demlt gr ura g9 R Seed g W i ®
SqH! Yfd 8g BT © srdr T8 |

fagel & Ui B drel 39 €9 BT AR WRBRI BIgel H Aol 8 WG o DI AW
A 39 IHGRI A dfud 8 edl & | 39 fJavr &l IR de¥Tge W Yef¥id dRA o 3
et 1 U WR A T8 BRI UG R DI b 39 7 D AGUAN §IAT & JAar &1 ?

TR ORBR gRT B[S T8 S § 24 HH GHI8MS Bl WY T & 10 Jd T
gferd @1 Ry T € 32 TSNSl & Widl W AdG S TS ® qAT 72 TAonsh B faceft
STHET WTWT B A T AT & | WA IR AR Dl Gl Bl AGSi~ieh (pAT ST
3MaYID & Al (Ao A &7 UK B dTell ARABI BT Wy W & A |

3T WA AN 7 fh FH IRIRGR FRATAT B gl JgASE W AGSAD B (b
31T 3TeHT 39 |3l g1 faael & wia &9 & SUINT W S€1 AHE BN T b |
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(iv) Need to declare the entire Odisha as drought-hit and provide
adequate financial package for the farmers in the State

SHRI AMARNATH PRADHAN (SAMBALPUR): The Kharif crop cultivation
mainly paddy has been severely affected due to low rainfall during monsoon
season in the state of Odisha. The entire western Odisha region as well as the
other parts of Odisha are in the grip of severe drought ever faced by the State
Government and there is a need to declare the whole Odisha as drought-hit,

provide financial package and relief to the farmers in the State.
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(v) Need to declare import of hybrid cars in the country
as customs-duty free

it AU AERT (TgdTet): § WRHR & & ARG IR # Jafeld glgfas BRI dl
3R DT BT FT_dT & | I8 BN Argede AfRIeT A a1 Sl &l $9eh1 goi agd of
Wl YBRGT B1dT ¥ | 519 ot &<l TR M whdll § 1 $ABT SoI 309 MY 45 & o §
Jem R ST & 31U oMY AT B ST & | I8 BN IS goH iR e Mmfes
goifagd AlCH §RI ol 2 | I8 BN ShI-hsall &, Sl [ Gafarul TR fhl YHR &1 gHHE
TS STl © | S TR Tl 9 ! dex 37U AT hlg-fed TAsil o ol 8 odl & |
ST BN S Tfes & 98 Wt U R &I a1forT I 80-100 fhaiiiier a vl & | ssfds
T IR IETRT a8 HH I BT IS0 PR & | T SR HH 389 7 NAFH U T Bl
2 | SHH ST BT IUAY HH BT & | 99F) 98 P ded wreges ¥ & g dl & | g,
®rS, TNe], YA R Favele NS A HUlRT ST6T ST B & & | DI | Sl
RT3 BRI B TAN & & S 98 & TINT N SN H B & SRl B TN <9 H S
e BR & anfthwr @ Sl W R 311 S €, S oy I8 BN 9gd SUged & | 39 BN &
AN A 3G9 A1 g9d BN & A B gITaRer 1 ueyor Jo IS |

I s WRHR A IR 2 b g8 faew # [Aapfid vd gaferd s dRi & A &l
HRH S W B T 8RS & S8 § 99 B G-I GATaR B oA e |
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(vi) Need to review the proposed setting up of thermal power plants
in and around Nagpur City, Maharashtra

SHRI VILAS MUTTEMWAR (NAGPUR): Madam, I raise a very important
matter regarding the setting up of various Thermal Power plants in the Vidarbha

region

The State Government of Maharashtra have decided to set up Thermal Power
Plants in and around Nagpur of about 45000 MW capacity. The setting up of
these Thermal Power Plants will create numerous problems to the people like
creation of heavy pollution which is very much expected from such Thermal
Power Plants. The more acute problem will be the creation of paucity of water in
the Nagpur city which is already far less than the normal demand for the people.
The creation of such power plants requires large quantity of water almost more
than the quantity of coal to be fed in this plant. Therefore, that will largely eat into

the water requirement of Nagpur.

The proposed Thermal Power Plant will be consuming 7000 tons of coal and
35000 cubic liters of water and generating 2700 metric tons of ash daily. In
addition, there will be large number of movement of trucks to the plant for supply
of coal and removai of ash. Besides, a lot of land will be required for the setting
up of these power plants which would deprive the farmers of their livelihood. The
farmers of Vidarbha are already in a very depressed situation and acquiring of

their fertile land would create further problems for them.

These power plants are being planned in a haphazard manner without
realizing the adverse impact they will have on the people. There needs to be a
clear cut policy formulated for setting up of thermal power plants in important
cities like Nagpur. While on the one hand Government is taking various measures
to create additional infrastructure for Nagpur city, particularly taking the

environmental development but on the other hand setting up a thermal power
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plant of high capacity will prove negative in the direction of these measures. The
power plants would bring disaster to the region by destroying the environment
and causing irreparable damage to the health of the people and to the farming
community. There is already huge problem of pollution in the Vidarbha region,
particularly in certain districts like Chandrapur which is amongst the most
polluted places in the country. Commissioning of more thermal power plants will
not only aggravate the already existing problem of pollution in the region. Nagpur
is the fastest developing city and lot of attention is being paid to maintain the

ecological conditions.

Keeping in view the several problems the proposed thermal power plants
would create, I would urge upon the Government to have the entire policy of

setting up of large thermal power plants in one particular region be reviewed.
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(vii) Need to ban illegal mining activity in riverbed of the rivers
passing through Haryana, Punjab and Uttar Pradesh

it saaR R W (WleEe): # e iR vy &) iR mudT e e &l
e § | Bfaud Hufal R gRaron, 9o iR SR U< W Yo dTell Afedl § guiH dic
DI U D qIEASG TSI A A AT T ORI & | TG &F & [HAEi Bl BN Y q@rE
g9 © 3R I8 WXl S-ATe D1 JHAM 83T & | I8 3[dY W b goal g€ 1 W ura=
& Fravig [fdare o @1 2 | faml & ol 9 B1g Faraen T8 e T |

3d: W B ARBR I AN § [ 39 HUFR R IR 31y @A WR ud b oy
WY SR fHAMI BT §U JHATT DT JATIS AT SIMY FAT AT H A dTell q16 4 fhari b
P YA & a9 & ST HRIAE B 9 THIU W Bl Ty BRATE DI QR @R 9 & Bl
FHaT BN |
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(viii) Need to start operation of flights from Jalgaon Airport,
Maharashtra to Mumbai, Pune and Delhi

SHRI HARIBHAU JAWALE (RAVER): Government is focusing on establishing
infrastructure facilities for Air Connectivity in the country. For augmenting air
connectivity, Airport Authority of India chose existing Jalgaon Airport of
Maharashtra for Building an Airport. Maharashtra Airport Development Company
handed over existing location of Jalgaon Airport for developing the Airport to the
Airport Authority of India in April - 2007. The Government of Maharashtra signed
a Memorandum of Understanding (MoU) with the Airports Authority of India to
upgrade the existing airfield in July 2009. Hon’ble Smt. Pratibha Devi Singh Patil,
the then President of India laid a foundation stone for the development and
expansion of the Jalgaon airport in June 2010.

Eventually, Airport Authority of India made financial provision of Rupees
61 Crore for Phase - I and started the work of Airport. In February 2012, work of
Phase-1 was completed and Airport was built with all the technical requirements
of landing and take off of Planes. On 23" March 2012 Hon’ble Pratibha Devi
Singh Patil, the then President of India inaugurated the Airport. Jet Airways made
market survey and met Industry and Business persons for starting the service. This
survey gave very positive signals regarding availability of Air Passengers.

But till date, today there is no operation of planes to any city by any Air
Service Provider. There is huge demand for starting Air connectivity to Mumbai,
Pune and New Delhi from Industrialists and Businessmen from Jalgaon District.
Passengers from Buldana, Burhanpur, Dhule, Nandurbar districts will also get
benefited from operation of flights from Jalgaon Airport. In this way the expenses
made by Government of India for Building Airport is not being utilized.

I request to Government to start operations of flight from Jalgaon Airport to

Mumbai, Pune and Delhi.
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(ix) Need to provide adequate power to Rajasthan

SHRI DUSHYANT SINGH (JHALAWAR): Rajasthan the power hub of India,
witnessed worst power cut in the history on 30™ and 31* July 2012. Further to
worsen the situation, the government has been imposing heavy tariffs which have
risen from 112 paisa/unit to 170 paisa/unit for BPL households. In the general
domestic category the tariffs have risen from 435 paisa/unit to 515 paisa/unit from
August 2012. The people do not receive uninterrupted power supply but have to
bear the brunt of heavy tariffs. Other charges like water conservation cess etc. are
also levied. The industries are facing unprecedented power cuts that have slowed
down production. All this can be attributed to mismanagement of power sector.
There are immense transmission and distribution losses which go unaccounted for.
I would, therefore, request the government to look into this matter seriously and

aid in resolving plight of the people by providing adequate power supply.
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(x) Need to provide adequate compensation to farmers under crop
insurance scheme in Churu Parliamentary
Constituency, Rajasthan

2t I T @At (T): IO B gH el H g%, ARAR, [O1T6, ARERIER d KIS
TEdell G BTG Tl & WIe, ATeR dgsiiell | A SeTRd Bdd 1 2011-12 &
Fold 8 e ® DR B BIw! G A q@ gsdle, 8- W S § | WIHR uTell US B
DR ITD! Bl T 8 5 AT | Al 7 Uh9c Brepk Tl W A AU F1T Ud FaT
PG T | gw dgdid H AT HIGH STETRT B ol §Y § | & HUSI 7 UTH SRR
HIH ®g DI YA 6000 B YR 8aeR, SSYRI Dg W 2213 T, I SR & HIGH g A
Hag -G wra fHaml B 3840 W AT TaAR W A fHAT B 39 UHR S A
& qedidd b AT Bl SRR Bl ol § 14.50 BIS WA Fold BT HH YA [HAT & |
el & 7 2 5 SRR B Al g dgdid B o gERdi B Y har S|
ST U4 IRERIER & Bl § ol FAF Hal RN W 8] 89 & HRU STHT qT0H ST
fegamn T B, wEfes o dEsia &y aE § o Wiy g fewr @ € 1 fearn @
AT & g¥ER] oG H ATYRI HIGH g Dl AR HAFBR YA fhar M1 &, Safdp fami
DI AT AT HEH g DI VAT P AR AFBR YA B BT AT | gl RS ARERIER
T @ Dol BT W BB HH YIAH [HAT T 2 | IRR Jedid @ fhaml 9 & ar
MifRE R YA U aR & fhar 1§, 98 W 1% B B, WEw d AleX dsdld ®
frarl & 1 W T T8 fBa W 2 | 39 dRE W aFl N & fham @ 1 S gRn
T AT JATGST el AT W 8 | BU GRI AR WA ST @M W A Y g
SISl BT AIYHIE SR RSN © | BU GRI WAMUT WA B AYANA B 3fhS AT G
fIPTRAT B, S WRA ARBR & AMIAA 3fidbel H = © | AIGA NMaTRa 5 RIfud &=
frar foret & e on @1 2 1 W WeR @ A 7 e @ afe A @ e |
& gY o Bl Ul Y fhar g |
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(xi) Need to rationalize the collection of toll tax and make it
transparent in the country

SAH T SRR ([RA): H 7S U A9 IR WRBR BT &M ATHNT HRAT arsel g Sl
b o ot & ST O T | ST ¥ H e BRIl § SWEIER B oS Y% gall © |
W B AP W WHR & Y F AN B WEER & IE W a1 § W SSl-o8l gH
ged TIRE TR AT TR d TR Al S Bl FIRIT B & S W g Pl SRRd & | Hu
DI Dlcde o1 D dIa g8 DU <l odd el & W dg fbail aqgendl &, fba- qrell ab

R 8, I (A A Co Al &, SUD! AN A HH AT TG, AW AT A e

T IR ARA? §9 [ A1 IR S A8 QAT ST | Ao 3R YRA A ATASER
P Al TSH AN I ST § dT S TAT-ITSAT 2T AThT IR HH I HH 250 H 300
Y USd € | g 99 e arl & ard &1 98 i € W R 9 g
fpar T 8 98 el W fwar Tl | A WRGR J 7 2 B 39 wawen ¥ U1 uragm™
B 5 I S B B wal 96 G9T a8 S9 B W fHaa @9 gl ©
IS A g8 UR S B [l ATl S o § AR b WUy BT PelaRT Bl gl
g ag N Y # W e & e # oMY, 39 g o a)g $fffee RIS @1 srme™t A
Y13 fhaT ST & 99 YBR SHT Yb1ad W) 21 a1y 8k Uah aAafdd th e W
I a1 ® A1 98 B 50 A7 100 freriiey W 41 goHrar ¢ 98 W e 6 T | I9d
&g B §U U IR BRI 1T el I¥ fd deb @] 841 a1y Uil eaer &Y |
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(xii) Need to establish an Army Unit in Odisha

SHRI BHARTRUHARI MAHTAB (CUTTACK): The State of Odisha is very
much prone to natural calamities such as flood, cyclone etc. where immediate help
of Defence forces is sought. The help reaches the needy at a very late stage due to
late decision making at the Centre and time taken for moblising the forces. Most
of the States of the country have Army units placed within their State. Placing of
Army units within the State has been an influential factor to attract the youth to
join the Army. However, no such defence units are existing in Odisha. When the
country's 3% of the population is in the Defence forces, Odisha's contribution is
only 0.3%. This is primarily due to lack of general awareness and absence of

Army units.

The Government of Odisha has already earmarked 1500 acres of land near
Amarda in Mayurbhanj district for establishment of an Infantry Brigade in

Odisha, however till date no progress has been made in this regard.

I, would urge upon the Government to take suitable decision at the earliest.



23.08.2012 27

(xiii) Need to open new Kendriya Vidyalayas in Sholinganallur and
Velachery towns in South Chennai Parliamentary
Constituency, Tamil Nadu

SHRI C. RAJENDRAN (CHENNAI SOUTH): It is a fact that many districts in
India do not have a Kendriya Vidyalaya. In case of Tamil Nadu, there are only
about 35 KVs out of 1080 KVs in India. After delimitation of constituencies in
2009, three new Assembly segments of Virugambakkam, Velachery and
Sholinganallur were added to the South Chennai Parliamentary Constituency,

along with the existing Assembly segments of T. Nagar, Mylapore and Saidapet.

The Assembly segments of Sholinganallur and Velachery comprises of
thousands of poor and downtrodden people who are very eager to educate their
children. It is my duty, as their representative, to see that their aspirations are met.
But the irony is that Sholinganallur and Velachery Assembly segments in my
constituency does not have a Kendriya Vidyalaya. Though there is an immediate
and dire need to open new KVs in each and every districts of India, I urge upon
the Central Government and the Hon’ble Minister of Human Resources
Development to open a new KV each in Sholinganallur and Velachery in my

South Chennai Parliamentary Constituency.
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(xiv) Need to restart the rail service between Gitaldha
(Bangladesh) to Kolkata

SHRI NRIPENDRA NATH ROY (COOCH BEHAR): I want to draw your kind
attention to the fact that my Constituency, Cooch Behar, West Bengal is situated
along Bangladesh Border. Bangladesh is our neighbouring country and also we
have a very cordial relation with this country. In order to build this relationship
more strong and constructive and also to take some new initiative, our Hon'ble
Prime Minister along with Chief Ministers of some States and other dignitaries
had visited Dhaka in September 2011. I want to mention that there is a Rail Line
between Gitaldha to Kolkata which passes through Bangladesh and upto 1965 this
rail line was in use and after that it was stopped. Through this rail line, the people
of North Bengal can reach the capital city of West Bengal, Kolkata, within 8 to 9
hrs. whereas now they have to travel more than 16 hours i.e. double the time. Till
date, this Rail Line is there. So, I request the Hon'ble Minister of Railways to take
up this matter with the Bangladesh Government and to restart the Rail Line

between Gitaldha to Kolkata at the earliest.
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... (Interruptions)
IUTEAY ARG : BISY Al dol Qg

.. (cgagm)

IUTLIE WG 2 HUAT 3T WM TR S|
(e
IUTEAE WA : HUAT I3 Y|
(e

14.02 hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiary came
and stood on the floor near the Table.

... (Interruptions)
Iureas WSl : Rl § oo T8l S|

... (cTagm)

*

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again tomorrow,
the 24™ August, 2012, at 11 a.m.

14.03 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, August 24, 2012/Bhadrapada 2, 1934 (Saka).

* Not recorded.
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